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Shri ReNe Chopra Vs, Union of India

25,7.89,

Presents= N ne,
~

Case is adjourned to 17.8.89,

( B.C. MATHUR ) %77/}&_

© VICE CHAIRMAN

17.8,89,
Present s- Ndne.

On the laét occasion also the gpplicant was not
ypresent to pursue his case, It is appérent that he is not
interested in-purusing this matter, C.C,.P, isy therefore,-
dismissed in deﬁauit. '
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